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B6F1F.E THE E1TRfL AD 'I1IiTLATIUE TDI[3UL 
NEW BOcInAV BENCH, NEW OO1BAY 

T,A, No.10/86 	 0 

.A. riu.137,Fo7  
T • 	• No .16 r / g 7 	 \ 
Stamp No.143/86 	 \ / 

11r. R.C. 3oshl 
Station Plaster 
SoutP Contra]. Fai1way 
1leter Gauge, 
Washim, Tahsil Uashio:1, 
C istr lot RK1L 	 rj 

t 	
V/c, 

1 • T!a Goorai lanager 

4 	South Central Railway 
Railway Wila yarn 
Secunderabad 
(Andhrs Pradeh) 

2, The General flanonor 
.4 	 Central Railway 

Bombay V.T. 
(faharashtra State) 

3. Nohan Ronald 
Area OfPicer 
South Cn Lral Railway 
Ce;itral OPico, Near Railway 
Hospital, AT & P. AKOL.4 
Djst, Aola, 

4, The Union of India 
through the General flanager 
Central Railway 
Bombay U.T. 	 Responcents 

coram: Hori'hle Nemhor(f) J G Rajadhyakshn 
Mon'ble Ilemhor(J) fl B flujuirr 

'Ir, Kaloo 
Aevocate  
for the apljcant 

Mr. P.[i. Pradhan 
Counsel 
for South Central Railway, 

4 

I_BU.JALS DREER 	 [ATED: 24,.137 
(PEF :  IN B Hujumdar, Plember(J) ) 

Heard Hr. Kloo, the Loarnac Aruo ran, 1 r ;ir, 

o cilicant xmi Hr. F.F. Jahj in all tn 	r:oua 	norn 	ox 

A. 	'In. 165/87, Also hoard P.fl. Prahnn, 	3UflOD1 



South—Central Railway in all the above matters except 

T.A. No, , 165/87. 

/ 	
After hearing ir. Knino and Hr. Pradhan and after 

/ 	 perusina the eapera we are passinq the following orders: 

LI°LL? E 

Regular Civil Suit No. 201/84 filed by the 

arplicnnt 1,r. Joohi in the Court of Civil 3udqe Senior 

Piijon at Washin is transferred to this Tribunl and is 

numbered as Transferred Application No. 10/1)86, 

In that case the written statements are filed by 

all the Respondents. 

Mr. Pradhon aooears on behalf of South—Central 

Railu'y i.e., Respondents lo. I and 3. Resnondent no. 2 

viz., Gener1 Manager, Contral Railway, Bombay V.T. has 

filed written statement, but no—body has anpeared on his 

behalf before us. So we direct that a notice should be 

issued to Respondent No.,2 returnable on 15.6.10, 87. Keep 

T.I. No, lfl/86 on that day for droctions. 

The applicant need not renain present on that date. 

13787 

The applicantr. Joshi had filed writ petition 

no, 2052/04 in the High Court of Judicature Naqaur Bench and 

it is transferred to this Tribunal where it is numbered as 

Transferred Application No. 137/1997. 

In this case all the Respondents have filed their 

written statements. 

Mr. Pradhan aanears for South—Central Railway i.e., 

Respondents no, 1 and 3. Nobody has appeared on behalf of 

Respondent No. 2, General Manager, Central Railway, Bombay VT. 

Hence we direct that a notice should be issued to Respondent 

No.2, Keep this cse on 16.15.87 for directns. 



/ 

4 

Stamp o. 143/1185 has been Piled by the same 

applicant Fir, F.D. Jo5hj, The office has t&<en some obje-

ctians and hce it is not numbered so Par. The main 

objactian is that the application is not in the prescribed 

farm. It apeesra that the application Was prepared with a 

view to Pile it in the High Court but it is Piled before us 

in the same form. The applicnt has given the necessary 
cc.: Z4 

particulars separateiy, Lie, therefore, direct that Stamp 

N5 -0  143/186 be numbered as it is, 

we admit it. 

In this case the Respondent No. 1 is Union of 

India and Respondent No, 2 is The General lanager, South 

Central Railway, 

F'r, ProcIhan waives notice on behalf of both the 

Respondents, We direct that the Respondents should Pile 

their reply on 16,6.1187. 

Koap this case on that date for reply and directions, 

joj87 

All India Station Nasters 'sacjntjon has Piled a 

Writ Petition No. 11158/84 in the High Court of Judicature at 

Nagpur Oonch At is transferred to this Tribunal whore it is 

numbered as Transferred Application No, 166/1887, The res-

pondents in this case are (i) Divisional Manager, Central 

Railway, IJaqpur, (ii) General flanagar, Central Railway, Bombay 

V.T., (Iii) The Union of India. Nobody has appeared on behalf 

of these Rosporidpnts. 
(iL4- 

We are told that lir. P.N. 	err*±ke1 had appeared 

in the High Court on behalf of the Respondents. 

One of the notices shoLA that the High Court had 

I 



passed an order on 26th September 1 0,34 directini tht t 

writ petition i.e., 1958/04 should be heard with writ 

tion to, 206/84. The 1-ttor is filed by flr. .t • Joshi nd 

as already pointed out it is numbered here as T.i.o.137/87. 

_FM 

present on the dates given above. 

A copy of tho above order be kept in all the 

above nattars. 

AhA 	a 

/ 

\ 	fc7 
( ii BlMujurpdar ) 

(leriber(J) 

After hearing Mr. Kaloo, the Learned Mvocote, for 

Hr. R.C. Joshi aid i1r. P.P. Prcdhan, we fo'l that it is not 

o necessary to hear both the writ petitions toqether. flare—

over writ petition no. 1959/84 is not ready for hearing unl1ke 

other writ r7otitin 

Uo, therefore, direct that .[i. '1o.1fl/07 and 

T.A. No. 137/87 need not be heard together. 

We further direct that notices should be issued to 

the Respondents in T.A. 166/87 as well as to their advocate 

Mr. 	 who hod appeared in the High Court, 

tiagpur Dench, to file replies on 15.5,137. This case be 

kept on 15.5.37 for replies of the Respondents before the 

Registrar. The case, however, be kept before the Tribunal 

on 16.6.1187 for directions. 

The applicants in the above matters need not be 


